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ORDER

Per Chandra Poojari, Accountant Member

This appeal by the assessee is directed against the order dated

30.11.2018 of the CIT(Appeals),

assessment year 2014-15.

Bengaluru-6, Bengaluru relating to

2. During the course of hearing of the appeal, the Id. counsel for the

assessee sought withdrawal of the appeal on the ground that the assessee
has opted for Vivad Se Vishwas Scheme Act (VSVS), 2020 by filing the
necessary applications and Form 3 by the designated authority is also

issued. Accordingly, the appeal is dismissed as withdrawn.
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3. In the result, the appeal is dismissed as withdrawn.

Pronounced in the open court on this 24" day of August, 2021.

Sd/-
( BEENA PILLAI )
JUDICIAL MEMBER

Bangalore,
Dated, the 24™ August, 2021.

/Dexai S Murthy /
Copy to:

1. Appellant 2. Respondent
5. DR, ITAT, Bangalore.

Sa/-
( CHANDRA POOJARTI)
ACCOUNTANT MEMBER

3. CIT  4.CIT(A)

By order

Assistant Registrar
ITAT, Bangalore.



